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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIRPAL BENCH

(@ No. 26035720010
Maw Delhi thiz the 16th day of May, 200%7.

Hon’ble Smt.Lakshmi Swaminathan, vice Chairman (J)}
Hon’ble Shri Vv.K.Majotra, Member (A)

shri S.8ugunan
Son of Late Sh.P.K.Srinivasan
Oy Armamant Supply Officar Grade 11
Maval Headguarters., DGAS/West
joock No. ¥, R.K.Puram, Naw Delhi.
Residing at D-5%0%.PY Hostel,
Lodhi Road, New Delhi.
Aapplicant

(By advocate Shri Sasibbhusan )

VERSLIS
1. Union of India through Dafance
Sacratary. Ministry of Dafence.
South 8lock, New Dalhi
“. Tha Seacretarv. Departmant of
Parsonnal and Training, MNorth
Block.Govi.of India, New Dalhi.
4. Tha Chiaf of tha Maval S$taff
NMaval Headguartars, South 8lock,
Maw Dalhi.
. -Respondants
(8v Advocats Mra.Harvinder Obearol )
0O R DPDE R (ORAL)

(Hon’ble Smt.Lakshmi Swaminahan, vice Chairman (1)

We have haard Shri $.Shashi Bhushan,learnad counsel
for the applicant and Mra.Harvindar Obaroi.,lsarned counssal

for the respondents.

. Mrs-Harvinder Obaroil.learnad counssl has raised
a preliminary objisction that the reliefs praved for by the
applicant are squarsly hit by Rule 10 of the Central
Administrative Tribunal (Procedure) Rulses, 1987 as ha has

raisaed plural remadias, namaly, promotion, policy matter -

regarding parsonnal  to  head cartaln Divisiong and




(-—\

challengad the wvalidity of the Govi.of India rules and

instructions to be followad in the casegyof promotiongwhere

the candidate 1is facing Departmantal enquiry. We find
forece 1in tha submissions made by learnad counssl for ths

raspondants that the pravers made by the applicant in Para
& {111) and (iv]) are not consaquantial to one and anothar
and hs has sought nlural remadises which ares not

maintainable under the provisions of Rule 10 of tha AT

(Procadura) Rules, 1987.

&. Shri  $.8hashi Bhushan, laarned counsgl - has

e - ~ - - -

tfairly submitt=d at this stagfzxn the abovae gircumstances
he doas admit that thares are plural remedies in the 0&. e
seaks pearmission to withdraw the 084 with liberty to

procasad in the matter., in accordance with law,.

4. In wview of tha above, 0a is disposad. of  as

withdrawn with liberty to the applicant to procasd in the

matter in accordance with law,as advised. <
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( V-K-Ma;zltgﬁ; ( Smt.t.akshmi Swaminathan)
- Membar (A) Vice Chairman (1) :
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